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IN THE CENTRAL ADMINISTRATIVE TRIBUNQL,E% z
"T"

GAUHATI BENCH AT GAUHATI.

(AN AFFLICATION UNDER SECTION 19 OF THE

CENTRAL ADMINISTRATIVE TRIBUNAL ACT,

ORIGINAL AFFLICATION NO.
EETWEEN
- Bhri Jagdish Tiwari

"Assistant Fost Master

Leave) ,

1985.)

OF 2001,

(on Medical

Bhillong G.F.0.

Quarter No. PB-IIT, B/72%,

Banasree Fostal Complex,

Shillong-79300%,
~AND~

17T . Union OfFf India,
the SBecretary to, the

- of India,
Communication,

Fosts, New Delhi.

represented by

Government

Ministry‘ of

Repartment of

21 The Chief FPostmaster General,
N.E. Circle, Shillong~ 793001,
R The . Senior Superintendent of

' \
Fost Offices, Meghalaya Division,
Bhillong-792001.

« « Respondents.

CDETAILS OF THE AFFLICATION:
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FARTICULARS OF THE ORDER AGAINST
WHICH THE APFLICATION IS5 MADE:

This instant application is made for
mmdification‘and alteration of impugned trans-
fer order No. B I1-Rotational/TFR/I11 dated 18-
12-1998 issued by the Respondent No. I ta the

applicant for transferring him from Shillong

. to Ladrymbia.

2.  JURISDICTIDN OF THE TRIBUNAL

The applicant declares that the

- subject matter of the instant application is

within the Jurisdiction o f the Hon ' ble

Tribunal.
S LIMITATION

The applicant further declares that
the subject mat@er of the instant application
is within the limitation prescribed under
Section 21 of the Administrative Tribunal Act,

1985,
4. . FACTS OF THE CASE.

Facts of the case in brief are given

below{

4,1 That vyour humble applicant is a

citizen of India and as such, he is entitled
to all the rights and privileges guaranteed

under the Constitution of India.
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4.2 - That your applicant was appoint\ided as
Fostal Assistant in- the Chief Post Master
General, N.E. Circle. He was promoted to the
post of H S§~G-II(BCR) vide Memo No. B 1~
41/R(Staff)/CORR/II dated 01-07-1997. He was
transferred and posted at Shillmng G.F.0. -as
Aﬁsisfant Fost Master vide .Drder No. B 1

Rotational/TFR/III dated 03-04~1998,

Annexure- A ig the photocopy of
promotion order vide Memo Ne. B 1-

41/&(8ta4f)/CDRR/II dated 01-07-1997,

Ahna%ure— B is the photocdpy of
transfer order No. No. B 1 Rotational

/TFR/III dated 03-04-1998,

.3 - That vyour applicant begs to state
that he Was again transferred on rotational
transfer to Ladrymbai vide Office Order No.
Bi*ﬁot&ﬁional/TFR/III dated 18~12-98, 1+ may
be stated that he has served only for 8(eight)
months at 6Ghillong and . he has again been .

trahsferked.td Ladrymbai (Meghalaya).

Annexure-CaA  ig photocopy of Office
Order No. Bl*Rmtatianal/TFR/III,dated
18-12-99,

4.4 | That vyour applicant begs to state
that he has _beén suffering from diabetes
(blood Sugar) since December 1993, Moreover,.
his wife has also been suffering from Eidney
trouble since 19?7. He haﬁ- filed a

representation before the Respondent No. 3 on



22-12-1998 in this regard for reconsideration’
of his +transfer from Shillong to Ladrymbai.
One of the kidneys of his wife has - been
removed by Chriétiah Medical College &
Hospital, Vellore in the month of February
2000. Now anather kidney of the wife of the

applicant has also been infected., Hence,., she

i under constant medical treatment and care

at 8Bhillong Hmﬁpitai under the Supervision of
Christian Medical College and  Hospital,

Vellore.

Annexure-D is  the photocopy of
Medical Report. dated  04-10-1997
issued by the Medical Superintendent'

(JT. DHS) Shillong.

>QHNEKUFEfE is the photocopy of
Frepresentation submitted by the

applicant hefore Respondent No. 3.

Annexurea-— F is the photocopy of
Medical réimbur%ement bhill af fhe

applicant’' s wife.

4.5 Tﬁat yaour applicant begs to state
that the Respondent No. 3 did not consider his
representation dated 22~12~98 and your
applicant was compelled to go Qp.medical leave
since his transfer order. Now he is on Medical

leave without pay.

P
the Ministry of Cmmmunication, Department of

It is pertinent to mention here that
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Fost has issued an Office Memorandum No. 141~
1/99-8FB~11 dated o3z r d’ March 1999 regarding
Rotational Transfers pollcy guidellnps for the
vyear 1999-2000. In the said Memmrandum it has
been stated that regtrlctlmn has been imposed
regarding Rmtatzonal transfer except one
office to ancdther office at the same statlmn
where no T.A. expenditure is involved., It may
be stated that Ladrymbai, i.e., the place of

posting of the applicant is abmut-bo.(sixty)

kilometer away from Shillong.

Annexure- is the photocopy of
Office Memorandum NO. 141~1/99- ~SPB-1I1
dated 23 r d March 1999,

4,4 That the applicant begs to state that

he had submitted an  application before the
Reapondgnt Nof 2 for deputation} temporarily
for the post of Assistant Under the Office of
the Deputy Director (Accounts) - Postal,

Shillong on 10~ 12-1999 but the same has not

baen conaldered by the Respondents.

Annexdre-~H ig the photocopy of thé
letter dated 10-12-1999 submitted by
the applicant, “

4.7 That your applicant begs to.state he
and barticulariy his wife needs constant and
regular treatment and medicine at Shillmng At
Ladrymhax there is no such suitable medical

facilities being a remote place.
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4.8 That vyour applicant begs to state
that he has submitted advance TA Bill before
the Respondent No. 3 .on 16~-02-2001 for  his
wife's further medical treatment at C.M,Q.H.,
Vellore. | | ;1

' Annexure~I is the photocopy of., TA

. Bill dated 16-02-2001.

4.8 That vyour applicant begs to state
that his case is different and it is a real
fact that the applicant;é wife is seriously
ill ginc; 1997 due to kidney problem. She
needs .constant medical care and treatment,r

which is available at Shillong.

4.9 That the appliaant submits that there
are still available vacancies at Shillang’
B.F.0. and also under the O0Offices of the

o

Respondents No. .2 & 3. But most surprisingly
the Respondents have issued transfer Order of
the applicant against the Govt. Circular and
tranmf@é policys Your applicant has got reason
to belief that the Respondents are resorting
the colourable exercise of power to accommo-
date the persmn.af their interest.

4,10 That vyour applicant submits that'fhe
procedure adopted by the autheority in the case
of applicant is discriminatoryg mala ‘gide,
illegal and without Jurisdiction. Your
apélimant further submits that dus to
indifferent attitude and partialityvadmpted by

the Respondent No.3 with regard to transfer of

the applicant. He has suffered much both
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financially and» mentally and now he is on
medical leave without pay\ due to non-
consideration  of representation of the
applicant in éime. The career prospect as well

as_hié entire "family is going to be ruined.

4.11 In view of the facts and circum-
stances it is a fit case for passing interim'
order profecting the interest - of the

applicant.

4,12 That this application is filed . bona

fide and for the interest of justice.

5. | BROUNDS  FOR  RELIEF  WITH LEGAL
FROVISION:
S.1 For that, .due to the above reasons

narrated in detail transfer order of the
applicant in prima facie isg illegatl, mala

fide, arbitrary and without jurisdiction.

5u2_. For that, the applicant’s genuine
case has not been consideréd by the Respondent

No. 3. As such, the actions of the Respondents

‘are ‘illegal .and mala fide and as such the

impugned transfer  order is ~liable to be set

aside and quashed.

5.3 For that the Respondents have
measurably failed to apply their mind for
racongidaration of the applicant’'s transfer.
As. such, the actions of_the fespondents are

liable to be set aside and quashed.
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5.4 - For that the applicant's wife being a
serious kidney pétient he cannaot move to a far
remote hilly area and as such, his transfer
should bE're~consideEed by the respondents for -
posting at Shillong.

5.5 'éar that, the action of the Respon-
dents is highly illegal, arbitrary and also
regarding transfer of the applicant outside

Shillong.

5.6 For that, the action of the Respon-—
dents is arbitrary, mala fide and discrimina-
tory with an 1ill motive .and as such, the

impugned transfer order may be Feconsidered.

5.8 For that, the Respondents before

transferring thé applicant ought to have con-

sidered the applicant’'s genuine case and as

such, the impugned transfer order is bad in’
the eve of law and is liable to be set aside

and quashed. ’

5.9 "For the, in any view of the matter
the action of the - respondents are not
sustainable and hence the same is liable to he

set aside and quashed.

The applicant craves leave of this
Hon"ble Tribunal to advance further grounds at
the timé of heafing of this instant appli?

cation.

6. - DETAILS OF REMEDIES EXHAUSTED:

y
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That there is no other alternative
and efficacious remedy available to the appli-
cant except invoking the jJurisdiction of this
. Hon'ble 'Tfibunal under Section 19 of the

Administrative Tribunal Act, 1985.

7. ' MATTERS NOT PREVIOUSLY FILED OR
FENDING IN ANY OTHER COURT:

b That the applicant Ffurther declares
he has not filed any application,  writ
petition or suit in respect of the subject
matter of the insfant application before any
Dthef‘Cmurt, authority, nor any such applica-
tion, writ petition or suit is pending before

any of them.
8. RELIEF SOUGHT FOR:

Under the facts and circumstances
stated above the applicant most respectfully
prays that vyour Lordship may be pleased to
admit this petition and may be pleased difect

the reapwndents_tm give the following reliefs:

8.1 That the impugned Transfer order .vide
No. B 1~R0tat;mna1/TFR/III dated 18-12-1998
issued by the Respondent No.J? transferring the
applicant from Shillong G.FP.0. to Ladrymbai
may be set aside and a fresh order of
modification of transfer may be issued

reconsidering the case of the applicant.
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8.3 To pass any other relief or reliefs
to which the applicantnmay be entitled and as
may be deem Fit and proper by the -Hon'ble

Tribunal.
8.4 - Cost of the application.
. INTERIM ORDER PRAYED FOR:

Fending disposal of the application
the applﬁcant most respectfully prays that
Your Lordship may be pleased to pass an
interim order by ~ way of suamending' the
impugned Transfer order vide No. B -
Rotational /TFR/III dated 18-12-1998 issued by
the Reapondent.Nm.ﬁ transferring the apblicant
from Shillong 6.P.0. to lLadrymbai with further

direction to allow the applicant to continie

at Shillong G.F.0.

10, Application Is Filed Through

" Advocate.

11. Farticulars of I1.F.0.3

1.F.0. NO. 5 422641
Date 0Ff Issue \9,%.900 \

1ssued from (=uceeatw G RO,
Fayable at G;uvaﬁu(;?g

12. LISGT 0OF ENCLDSURES:

Az stated above.

.. Verification.



VERIFICATION

‘ I, Shiri Jagdish Tiwari, Assistant
Fost Master <(on Medical Leave), Shillong
G.F.0., Quarter No. FB-III, BR/23, Ranasree
Fostal Cqmplex5 Shillongw7930Q3 do  hereby
'solemnly verify £hat the statements made in
paragraphs({\icvéyégb (g are - true to my
knowledge those made in parégrapﬁscyll be.

,qu/ gys/cég/ are  being matters liof
records are true to my information derived
therefrom which I believe to be true and those
made in paragraph 5 are true to my legal
advice and I have not suppressed'any material

facts.

And I sign this verification today on this

the - (4 day of fprdl, 2001 at Guwahati.

IPRQQQP§A 7:3LU*L¢f

Declarant.
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13, Shri. Dhrubajyoti Palit $PM Dobasipara $.0. is transferrad
and posted as oPM Rongjeng S.C. vice bhri. Gouranga suklabai-
udya

"74;7bhr1 ‘¢.Suklabaidya SPM r‘I'onvgemg 5.0. is.transferred xus
~poad. posted as: SPM’ Wendlpather <.0. rellev1nv ohri. Oplngson ’
- Bamare ’L/R) who will) 301n at Tura E.O. asc L/R;E‘.} . .

.f15:n5hr1 Chakra Banadur Rai bPM Mahendra anJ S. O is trnnéférnea
- - and. post@d as SPM Rcsubolpara s.C. v1ce‘§hgg Sushanta ... . -
'_Chanda | Euﬂn"l g
16, 8Kri. sushanta’ Chanda S2M Resubelpars §.0." is transfefred
““‘Yrﬁand poptnd as :SPM Mahenjragana S.0. f;;f‘f' S

.t

T The officials at Sl. 1 4,9 and 12 will move flrst
" being. -relieved on office arrangement laténkby 31-12-98.

""he 'SDIPO's East Garo Hills-sub Dn, w11llamnapar is requestod o
o tormake'arrangemenu to relieve bhrL ohanta Chonda QPM ’
;‘Resybelpa:a $.0. within 31 12 a8.

AR n/ e
) i ‘I/’/ . .A“ .
A LR : br,uundf of" 'Post Offices -
e U e e T et Mevhalaya‘D1v1blon i e enpots e i re o
S - ‘ shillong=793001. '
.Copy to . -

. _‘Tho or, PObtnGotGP bhlllong GFO for 1*f@mm1tnon and
" necessary action.

2. :[The Postmabter fura H.0. Zor information and nmcebséry
R ‘aptlon : .
o AlTithe A rO's and bDIFO’s under Meghalaya Dn
9-22. " The bPM‘Ladrymbal/Mathlang/Jowal/Banasree/RynJah/
R i;_ﬁMawkyrwat/Malranc/Upper uhlllong/Dnba51para/RonvJeng/
ggRosubo1oara/MahendraganJ/Pend1pather/W1lllqmnagar : .
.2§;ﬁ8;  7the offchals concerned : 4
3=, " The P/Fs of the offlclals concernead. .
55—56;“ . o/c, / Sparc. o ‘ .
ST I "
" Sr,supdt,of Post Offices
"Meihalava Division
' $hillong-723001
/M/C/S/ IESEEEELES -~
181298. Y
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o posted ‘as: SEH Wllllamnagar S.0. vice bhr ' Homen Das..

., shri,: Romen’ Das'oPM Wllllamnagar 5.0, is - iranbferrnd and
= postod as; ADM Pura H 0. : 0 e

uhrl Jagdlsh 11war1 Afﬂ bhlllon7 GFO is transforred and o
;osind as: SPM Lad;ymbal 5.0, .Vice vhrl Bal Bahadur Chptrn

‘.'uhrl.'f 3! bhetr** SPM. Ladrymbul £.0. is transferred-and posted
L E.8 SPW Wawphlanv ; O Vlce shri. Flrst bornson Nonﬁkhlaw.

: 6. mhrl JEL B, Noqgkaar SPM Mawphlang .0, Is cransferred aad -~
postod 93 b”M Mawkyrwat b 0. .vice Shri,tbaibor Fharhudnah

7.'ohr . uqlbor Khurbudnah bPM Mawkyrw‘, 5.0, ls tran%fmrrnd and
: prst@d as. bPM Malranp S. O vice &hr] ,dlphinbtono HyJAJewia
8. shri’) L‘Hynnlewta bPM Aalrang S, O ‘u urersfarrpd Pnd Dobfﬂd
. as D/A Upper.Shillong S.0. vice Smt.Biled Warbanlqng Smt
- 3,Marbaniang P/A Upper'onlllono S5.C. beln* rﬁ11=v@d wil 1‘
join as P/A Shlllong GFO. ' : S

- 9. )mu..uptrlce Laklang P/A Jowal $.0. is transferred -2na
r )Obtea as bPM Banasree S. O vice bmt Minati Das.

10.nmi Mnnatl Das SPM’ Banasree 5.0. belng r“lle"Ld by Snt. 3.
rakiang will 301n as SPM RynJah 5.0, vice Swt.Gouri Bnattachar-
uoe. ot , ‘._ .

; 41.dmt'Coﬁfi Bhaitacharaee SPM Rynjah .0, beiog'relieQed will "
. " Join as APM-Shillong GPO. S o
;

. 12. Shri. )hlVJec Prasad B/A Rura H.O. is hereby posted .as
S chaqlpara S. O vice Shri, D.Palit.



. ’, :. - '1 ‘ -” - \ . o . ) . :.
- o o : : o
V ‘ h d N
- - .:;C . . . !:‘\
7 .‘._-i.“.“ ' . ) . ] N . N
;o . - e ‘ ' N
-2 - . z I ) Y
13.. Shri. Dhrub93y0t1 ﬁallt SPM Dob351para S.0. is. transforrad o ™
“and posted -as SPM: Ronvaong 5.0, vice ohri .”Gouranaa bux]abﬂln- i,
Ay v | P SRR ?“«ifapr L 4.ﬁ¢?1arf' b

R ol

14 bhrl,,C buklabaldya SPM: r‘onc',Jem;; S.C. s tr?nsf@rr od HE g
. pnd posted as. SPM Wendlpather £.00 rellev1ng uhrl Oplnvsonf
;Bamar LL/R). :whos wi niat ;Tura H. Oﬂ”asuL/R’ X

‘ll

r' '; J“L.""“ ‘ ‘;
aShrls ChakragBahadurcRaL;bPM Mahendravadﬁi ;D%&&satransfcrq Job% S
yand}posted as“bPM ‘Resubelpara;s O.,v1ce$bhr1’Sushanta Lﬁfﬁgﬁ&ﬁy* s
Chanda. . _ . A ¥

<'-.,

16. Shrl sushanta Chanda s Resubelpars S.0. is-transfe}fgd
Hvand poptpd as bPM Mahenjragana 5.0. " SR N

}
AN \i <

The' §5ficials. at 51, o s 9 and 12 will move first R L
heing relieved on office arrangement lateénkby 31-12- 98. . w7y
The 5DIPO's East Garo Hills sub Dn, Williamnagar.is requested
to make arr\nﬂcmonL to relieve ohrL.uuqhanLa Cngnda,oPM SN
Resubelpara $.0, within’ 31 12-98. .

'

LR

/ i, ,/
P //' ,

K]

Lo e R o 0w s, sundt, of Post Offices ‘
T el B e el Mevhalaya“Dlvlblon e e s oee s e oy
T - shillong-793001. ,
Copy to : - . ' . H
1. . T%o or. POthaot”F thl ong GFO for iommation and .
: necessary action. ' : S
2. _%-;The Postmaster Tura H. 0. Tor information and necessary
., action, i '
- 3-8, .ﬂ‘“All bhe ASFO's and SDIFC's under fleghalaya Dn, -
LR

g-22., .nge bFV Ladrvnbal/ﬂawphlang/Jowal/Banasree/Rynjah/
- ‘Mawkyrwat/Mairanz/Upper thillonz/Dpbasipara/Rong jeng/ .
;;Rnsubeloara/ﬂahendragana/ﬁendxpather/lellamnagar.

&

23+38, . The officials conce rned
39-0y, 'The P/Fs of the OfflClalb concernad.
5556, | ..O/C ./ Spare.. :

R 1 ) . r . . LN '

- - SR ‘
. Sr,sup it A1 Post GFfice
"Meizhalava Division ;
Ehlllnuﬁ /;)001

/U/C/S/
181293,

M

=

e - dman s amm—



e Annex uiE —

9 fa”3a?i05 OF THE MIDICAL SUPERINTEMIENT (JTRDHS )G D&HOJPITAL,SH]L ONC o ?9

;. 9 0e e

Dated Shillong the L1907 %7

£

»
4

‘TO, ) ! .

The Director of Health $ervices (MI)
Meghalaya,Shillong.

SRR S

I R

S | |
Subji- - Medical treatment at the Christian Medical College,Vollore. |
. v\-

i
-~ Madam,

T have the honour to say that Smti Shashibala Devl,Wife

'ﬂ s of Shri Jaqdish Tiwari,postal Assistant,G.P.O. Shillong who has under "/
;é.. ‘_ﬁrﬂatmont of Dr M.Borthakur,General Surgeon,G. D Hospital Shillong 1s o t
»i “ case of Non functioning (R)Kidnoy with hydronephrosis(L)Kidn@y As there v
i ls no facilities provided in the state,I would l}ke to request you

kindly to fefer-the case to the above institution for furthef investigation

Al . and treatment as advised by the said expert(Copy enclosed).

o ks b

' ‘ [
Your necessary approval with an escprﬁgand travel by train .

(1st class)may kindly accorded from yobr end at anearly date,

——

. : L Yours faithfully,
S

-
Medical Superintendent{(JT.DIIS)
Ganesh Das Hospital,Shillong.

I e

. Enclot, 1 copy

Memo No, 9/MBDET/ST/GDH/97 /¢ & ©0  Dated 'sh'fmo'ng the 1 (0T F

% 1 I Cozz/ﬁgxw/}dpd for information and necessary action toi-
\v//p ost Master General,G.P.0,Shillong.

tiperintendent (JT .DHS)
Hospital,Shillong,

:.e TG e o f ;

=
5]
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[y
[¢]
ol ]
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e e
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M )
) ' ‘The Sr.Supdt.of Podt Offices,
‘Meghalaya Division, . £
Shillong-793 001. i i
‘ . . . 0
| (THROUGH PROPER CHANNEL) T
Sub:~ .ROLATIONAL TRANSFER AND POSTING 'ORDER" % CASI: Of"
Cor _SHRI JAGDISH TIWARI, A.P.M., SHILLONG GiDP.0. :
blff, : R . L . ‘“ .".
'Kindly refer to your. Y lettert

No.,BI-Rotational/Tfr/II1 .dated 18,1298, In  this’

.connection, I have. approached your honour on the above
subject for favour of sympathetic consideration.

2. - [IThat $ir, I was promoted to HSG-TI (BCR) and
posted . at  Shillong G.P.O. as A.P,M. vide Memo
No.BI-4l/R(Staff)/Corr/II dated 1lst July'97, 0Of late, I
have receéived another memo of rotational . tranufer oo

referred ;to above containing order of imy " transfer  and

posting -as SPM, Ladrymbai S$.0. On receipt’ of said memo I

"~ have compelled to approach your honour with folded hands

praying for . remedy on. extreme compassionate grounds :~

“(a)’ That Sir, I have been" suffering from
Diabetes ‘(Blood.Sugar) since Dec'93 and till date I have
been under prold¥yed treatment of zP&T'.Dispensary,
Ramkrishna Mission and such other different medical units
i stationedy.at  Shillong. However, in such, a“ -conditicn of
"1ll health, I have been sincerely and punctually carcying
out. my official duties with utmost satisfaction of the

superior ‘authorities. But, I am sorry to inform you that
my movement (transfer) from Shillong ‘will definitely-

interrupt in my treatment and will cause more detrimental

-7 to my 1ll health. Besides, regular check on blood sugar
1s being :done. in consultation with the attending doctos.
In this c¢onnection, doctor has also suggested me not to
move. from Shillong -in any case. ' -

© (b) That Sir, my wife has been suffering from
) Kidney trouble and her case has been forwarded to
1 Vellore for further treatment. As advised by -doctor, she
| is supposed to visit Vellore frequently for routine chock
i Coup.
|
I
|

(¢) That sir, my sons and daughter are studying
at Shillong and all of them are appearing different f£ina)
Examinations within a short spell of time.

e e m——a ewdio sy on R T Y N R I Y T P (- AR SBIAT Ll # o Rawe b d Dk v e

n . o ‘ e

l 3. . Under the above circumstances, 1 puray  your
B .. honour to  kindly stop implementation of the above

~mentioned ordeg” of .transfer and posting’ enabling me to
undergo routine check-up of blood sugar, check~up of

P _ kidney in respect of ‘my wife at Vellore -and to complete
{ - ensulng examinations of children. If desired youxr honour
‘ may transfer me to any Post Office stationed at Shillong

and thus' save the poor souls for which entire family will

highly be grateful to you Sin.

Y N A ,\—}/.' ) . S Mours lalthiagty,
Dtd.at Shillong, ~ ( JACDISH TIvAk: )
the 22.12.98. , A.P.M.,Shillony ..,
Advance copy to i=Hr.Supdt.of 1'.0s,S5hillong.,

O  ( JAGDISH TIWARI |

t ¥

77



ST o . -""Q\D/ ANNE\(‘\R‘E"F ﬁﬁmwmeow\/
- Wmﬁﬁaﬁmﬁﬁmﬁmﬁﬁﬁ%mmgz@uﬁ@m@ﬂmmam

F; Form of apphcatxon for clzummg refund of medical expenses Incurred in connection with Medical attcndancc and!or treatment of Ccntral

T T Government servants and their families
r ' o A —) TR F %IQ s E U WA Ak N.§.—Separate form shuld be used for each patient

'

* 1, W e E e s (W SEd ) ' ; ¢ ¢
. / Name and designation of the Government servant (in block letters) TA & j)[ $\-Q T' { WT\‘@\ PA sHiLLONG '\‘?_0,

2. mmﬁm%‘(mﬁ/Ofﬁéc in wﬁich employed. . [ Nun\i e‘ Po

3, avrarege Pl 3 e v o) 7§ wﬂﬂvnnﬂ,anmtmmo ftrfend) o5 e, uf o wid avwferd o RaYaremd 59 06/
fverar o wifky Pay of the Government servant as doflned In the Fundamental Rules and any other Q/D .. /—
emoluments which should be shown separately. '

. . f .
. B

4, ‘-ﬁﬁﬁfﬂmﬁll’laccofduty ' o ”_‘ AT S qu.. (O?\?
5. fiaT o AT T/ Actual residential address PCb_s\—dl (‘_M\(n?o QOW‘ & b‘(ﬂ.,h SM\\ n\g -3
6. meaﬂzmwammm <
Name of the patient and his/her relationship to the Government servant [/\ML\,\. de\Q DQ—UL C&téa(
A g —?&iﬁwmﬁ?ﬁm‘ﬂiﬂﬂ‘ﬂﬂ?ﬂm/N B.—Inthe case of children state age also.

[
i

7. mmmwmrtw/mmatwhichzhcpauemfcllgll . SLO ,‘L,t:a?\?

8. WA @ w1 =/ Details of the amount claimed—
I. gl uftesl/MEDICAL ATTENDANCE—
(i) Prafiafer il o A o gueged @ 9a/ Fecs for consultation Indicating— ¢
- (%) fore et oxfbrerd & wumet foren e 8, et ol o e aw aveqares 1 g urera w8 Rored oy st
IRty
(a), thcnamcanddcsignalionof(hemcdicaloffccrconsultcd and(hchospitalordispcnsary(owhich .
attached. ~ .
(@) ﬁaﬁmﬁzmmm@mmmmwmﬁmmmmaml v
(b) the number and dates of consultauons and the fee paxd for cach consultatlon : \
m- ﬁ?ﬂﬂmﬁﬂﬁmaﬁ@ﬁaﬁﬁtﬂﬁﬁ%mmmﬁ@l ' , N o \
() thenumberand dates of Injections and the fee paid for each Injection. : ‘
(%) e sl e snear 3 o o fafiren st 3 vond wg A 0 & FamEE R o)
(d) whcthcrconsultauonandlorInjccuonswcrchcldatthchospxtal at the consulting room of the medical B
officer or at the residence of the .

. atlent. S .
) &nmﬁmmﬂmﬁwmmgﬁrﬁﬁ ﬁmﬁmmaﬁzmwmmmwﬂmm \
Erfofem o g — -
Charges for prthologienl, bacteriological radiological or other similar tests undcrmkcnduring . ! ‘
S - - diagnosis indicating— \
(%) mmmmmmwﬁm@aﬂt
(d) thcnamcofthchospltalor laboratory where the tests were undertaken, and . Ty
(&) wéqﬂmmmqﬁaﬁaﬁmwgnﬁﬁammmsﬁmm(b)whemcrmcmts‘
. wercundertakenon the advice of the authonscd medical attcndant xfso acertificate to khat
cffcct should be attached. \
m W%Hﬁ‘ﬁ’f‘fm@f’iﬂﬁﬂ/(c)costsofmcdncmcspurchascdfromthcmarket . .
R (ol R ge, THR-w AR e SV-UR WG e o :
.(List of mecdicines, cash memos & the essentiality certificates should be attached.)

(11, ST §es/ HOSPITAL TREATMENT—

! ST 1 TH/ Name of the hospital,

; m@m%mﬁ—mﬁmmmﬁ%ma&m—

' ChargcsforHospnaltrcatmcmIndlcatmgscparatclylhcchargcsfor— . PN

(1) AT T/ Accommodation -

: (mﬁ@?&mmmﬁmﬁ%uﬁmaﬂamﬁm%mﬂmuﬁ:zﬁaﬁmmmqmm

o b e o st 3 e s o el et e o e e g a1 )

i (State whether it was according to the status or pay of the éovcmmcnt servant and in cases where
the accommodation is higher than the status of the Government servant a certificate should be \
attachcd(othccffcctthat»tfieaccommodzitiontowhichhewasentitilcdwasnotavailablc) ‘ 4 .

(i) TUH/Dict.......... 4 ' \

(i) Vel St $eT 2R Ay '

. Surgicalopcration or o '('-wltrcalmcnt orconfincment ..........
() Ferft-drfes, vy -Awifrs, Safeen-drefirs 1 o1 e g R R e e/ Pathological bacteriological

orother similar teats Indienting '

o !

EF
TLfa e



il
s St

LY

. .
(%) e a e o R w0 e g «“Q\
(d) the name of the hospital or laboratory at which tests undertaken.
@) mawﬁmm&mﬂfhﬁmx31ﬁmﬁaﬁm%awmaﬂgqmﬁma‘mmmmmm-qﬂmuml
(b) Whether tests undertaken on the advice of the medical officer in charge of the case at the hospital, If so
kuﬂcatc 10 tnat cffcct should be attached.

) TY Medicines
tvi) RaduEany/ Special medichnes. i
¢ et ef) ) e i o avemeerrn e A g 1) :

. (List of medicines. cashmemos ahd the essentiality certificate should be attached) :
(viiV' BTOROITSGl/ Ordinary nursing. ....... .
(viii)  Fordre gt e 1 3 e Rl s A wmd i | apferd fe St @ e e fog e A g
. el R s Y wev ) o  wnd wited e @ S i R Prgem A 1 el et
fuft gy il hr-‘mn siftrrd i syt e W e sE iy R W(ﬁﬂ?rm-avﬁurra, iR
@
Special nursing i.¢.nurses specially engaged for the paticnt. State whether they were employed on the
advice of the medical officcr-in-charge of the case at the hospital or at the request of the Government
servant or patient. In the former casc a certificate from the medical officer-in-charge of the case
countersigned by the Medical Superintendent of the hospital should be attached..
(ix) TR T (m%maﬁmaﬁﬂémﬁa@)
‘Ambulance charge (State the journay—to and from undcnakmg)

(x) ehgEteEd urd fororeh 3R erd, g, g SR et | T R ferd i 3 g wrren: m%ﬁrﬁt _
RO S 3 IR R ol TR RS i @ @ 18/ Any other chargese.g. charges of electriclight,
fan, heater, air-conditioning ctc: State also whether the facilitics normally provided to all patients
and no choice was left to the patient. o

W1 WWMMWMMme%Wa (wa 3 orw R ). 7% Rew wg (T ) ww, 1938) ¥ e W
3 (Fafec o) Framad 1944 & fram 7 % (017 A6 & W Te) (W ©) WE 1944]) F AR M @ WAl FEQ
% forw wH W g QR sw e 3ol @ feedl ¥ arwin s fafe ot FOmONE W amd
Notes == Il the treatment was recelved by the Governmeht servant nt his residence under rule 3 of the Secretary of States Service
(M.A.) Rules 1938 or rule 7 of the C.S. (M.A.) Rules 1944 give particulars of such trentment and attach o certificate from the
- .aythorised, mcdncal mtcnd/{m as required by these rules,
‘2 TR %mweﬂzmm%a\mammm i sfepa Rfan-ufand & W AN W -9
é rﬁﬁ%iﬁ”ﬁhﬁﬁm Wl sreare 3 R wwEd @
If treatment was received at a hospital other than a Government Hospital necessary details and the ceniificate of the authorised »
medical attendant tha? c,rcqﬁggntcé{rcatment was not av:ulable in any nearest Government, Hospital should be furnished.

)

1r; fdEy R w0/ CONSULTATION WITH SPECIALIST—
wiftrgrar-fafiscn-aftares & siffces frel g P e 0 O 4% 3 g ) R AR
maﬁmﬁwms paidtoia spccxahst ora mcdxcal ofﬁoer other than the authorised medical
attendant indicating—

(w) mmmmmﬂmmmmthwmmmm -t B ’
s A gk g |

(a) Thenamgand designation of the specialist or medical officer consulted and the hospital to Dy A-p- ?C,W\L 3
" whichattached. L s Q'
WM e (,a., YW e
(@) e ar ik s andrall ) oo R ran i g gumd 3 o it w A d? Mme HDQ‘
. () Numbdr.nndd;ﬂcsoftoﬁsuiqmons1ndthcfccschnrgcdforc'xchconsulmuon BN T O
() @ ondt R o Fafiseen-aifrd & e a3 fern mn a, e Y st 3 & Proma oy

(¢) Whether consultation was held at the hospital, allhcconsultmgroomof!hcspccmhstor Qo—g/@%\/& cank .
medical officer or at {he residence of the patient.

(=) wﬁMmWmeﬂm&m wﬂm&ﬂmﬁfﬂﬂvf\aﬂtwm&; . ¢ =
L TRt ot aﬁwmmmmm—vﬂﬂm LR - g
L |
: (d) ththcr the specialist or medical ofﬁccr was consulted on the advice of the authorised - / es
E " medical attendant and the prior approval of the Chief Administrative Medical Officer of the .

State was obtained. Ifso, accmﬁcatcto thateffect should be attached.
£ 9. g feeed T7of¥1 & 2@ 8/ Total amount claimed

A0 s R feran T ¥fi € WY Less advance taken on . %/Rs. 490 3
. T 9§61 @/ Net amount claimed . %*/Rs. N1
12, ?’Tcm\‘r’.fff-ﬁtfﬂll.,istofcnclosurcs—- 4—L p;@bg . . : T/Rs. 44 c) 208 C

T dum W zma wiar F@meR Y DECLARATION TO BE SIGNED BY THE GOVERNMENT SERVANT
1’!a\ﬁntmm1ﬁ'mmvh-waﬂﬁ:mwamﬁﬁmﬂa?r(fowmﬁ"aqmca\zﬁ%aﬁtﬁmmﬁ%mﬁf‘mmfnmﬁ
ag e H W 3P /1 hereby declare that the statements in the application are truc to the best of my knowledge and belicf and that
the person forwhom medical expenses were incurred is wholly dependent upon me. T

Wﬁ@/Datc..../................ 3. 2000, .

Haﬂ.r(\' nw/M/mrs/m-sa —~20,00,008

o

E-f

e et o e W NP SeE
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TR AR IS 1R 1 M=

| “OFFICE: OF THE 4TREASURERI ¢ =
DJCAL| COLLEGE AND HOSP(TAL VELLORE 632004 o
: uperk::tméonloATED “RECEIPT. . . . |
! |

Chr°t|an Ncrhrai Coll»cge Hosprwb
REVED r‘f--6353'r~ R e B
; ’—I’T-\ \ T\ - -'\/:ll‘ﬁ i‘ﬁl;"\ ..“} v;z,l';»u,(q'_p(./

R Recerved wrth thanks a sum of 'Rs: p

\Lk_x r\Q~ r_vq__‘ Q,c_\ﬂj_f,;o_&_ﬂ__%

being thta ﬁota\ amount of \ 0y :
as per | details overleaf rowards L. 5%(‘\, O .—rv(\.( ‘n\h\\l C NN P

(_:s:(\r Y f_L

(number) casr'r teceipts

N .G |
. ‘
Dy. M.edrceil Supenm'endent L ,,--._for Treasurer
_ o . ‘ :
B ‘l l \ .: 14 Y
R
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DETAILS OF! RECEIPTS 73

R Ay Avienin e ieb oy

"Ret. No.

Amount

ot
‘

RCI- NQ-I! L

i 200y

6 1 Jow
e 7 &000
023 10?0\)0

K o?'rozoop :
RIS
191V 2000 .

AG Qoo

3 200y

5 2 '&‘Oup

f'Jdood__
1 d douo“‘"

2 Xouo

wau;ok

k() st’
S UNQ_}
F\ong'

'YVSBUQ“

ﬂ\<QH3.'
B\

DS G930

T L 1s0

LIV
|3y v -

)v s
ﬂ ') S‘j&i )
'aﬁu o

| “n-bf{"
[¢ 2% -
Lo.99
-S$ov o0
'So 00
A¥"00
31y7 .00

CASNCAVIRRS
\00 du

has'oo -
5o 00

IRLRT

TICE

©




USRI 5 o
7 CHRISTSAN MEDlCAL COLLEGE & HOSPITAL \ FELEPHONE  : (0416) 222102, (10 Lines)

/. IDA SCUDDER ROAD TELEGRAM  : 'MISSIONHOS!' Vellore t
/‘ POST 80X No. 3 : . TELEX 1 405 - 202 cmchin ' b %
/ .veu.c%ar -632 004, INDIA. o TELEFAX 1+ 91(416) 232035 Y ¥

Name of the Patient h H%Hl lai ﬂ Dr\:’

ENTIRI LR

Bill No. 2219

i dets Sl SR

f co VRO G ' :‘ Hoapltal No. (5(:79_5—2-2.—[)3
{
( Your Reference No. DEBIT ' CREDIT
’ o Rs. P. Rs. P.
Consultaton ()0 T _A2%0l00 -
OCG_ 1 ‘ (&C\O oK)
|
!
i ,
—_ Ovoilowomel~y 360|000
d ] ‘ E9.E{makion eofy o ididl _le<ion”
L ' ‘ %(0344 Rt ng. Sl 200l00
o - , PYols. Opindon, 00|00
i ) ) . D”‘Qs . . l&q % [
‘ Clinical Pathology : - 140lo0 .
2 Microblology o o S 25100
Blochemistry ' ,' Y2sloo
i COUNTERSIGNED General Pathology
!i EEG ,
; xR | TS 5E 00 -
,3 A Y Blood Bank . .
; uepuq uycm Superinterdent o T hiet
) ChrstiamTo T L.Ullt.gu nu”w{%eglstratlon Foo — i QOO OO : s
; TR Y - (AN
! EREORT Atk Certlficate Fee 100100 '
1 Physlo Therapy
- C.T. Scan / MRIi Scan , _
i 2 D. Echo : ‘
: Vvirology ‘ L{ SOL0O
TOTAL ] _ MAdolR]
LESS : Amount Pald _ , » U900l ]
- , Net Amount Payable / Refundable

Rupees (o thosang ning I neor) oonlir condd pasie. ey
- 7 : Y / \J U -
L _one t ooty : Qph.

Donahons are exempt from. lncome Tax Under Section 80 (G) )
‘ ‘ For TREASURER'»  \
Date % 3’ QOQ’) : CHRISTIAH MEDICAL COLLEGE AND HOSPITAL, VELLORE,

bt



a o - | r__@\g" o Reg. No. : 2219 | (X

. - . | . Date . :7 {9- {70-@@
"\\ CHRISTIAN MEDICAL COLLEGE & HOSPITAL -

VELLORE - 632 004 o

- Coitifleate granted w SIFASH A LA DU 65629 A UvoT
- ' EMPLOYED in the

#* i N “

CERTIFICATE ‘A’

(To be completed in the case of 'patients who ate not admitted to hospital for treatment)
- (To be signed by the Medical Officer-in-charge of the casé‘}‘at the Hospital)

1.0 Dr. ‘ , hereby certify :-
a) that the patient was Not admitted to hospital on my advice/on the advice of

b) that | charged and recelved Rs. for administering lntra-venous/intramuscular/
subcutaneous Injections on the . (dates to be given) at my consulting
- room/at the residence of the patient out of hospital hours.

c) thatthe injoctions administered were | were not for Immunising or prophylactic purposes.
f

-d) that the patient has been under treatment at the Christian Medical College & Hospital, Vellore and

- that the undermentioned medicines prescribed by me in this connection were essential for the

! . - recovery/prevention of serious deterioration in the condition of the patient. The medicines do

‘ -+ . notinclude proprietary preparations for which cheaper substances of equal’ therapeutic value are

-};w . .. w7 available nor preparations which are primetily foods, toilets or disinfectants.
. | .. ; - Name of the Medicine | | RP;;i_éeP. Name of the Medicine RPS':;CGP‘
o Cambor il v | ;g?g; |
ogpoont | 3ue| |

Conpo e BRSNS S
- rQQMOUOf . Wjﬂ ) \

.,
-

e) that the patient js | was suffering from. U ¢ o AR [{j) ,//_74[;70‘\/‘/‘»/““(141 fI/L/.
g ' is / was under my treatment from , ,

f)i that the patient is / was not given pfenatal or postnatal treatment,

that the x-ray laboratory tests etc, for which an expenditure of -Rs,

"~ was incurred were necessary and were undertaken on my advice at the Christian Medical
College ‘and Hospital, Vellore. '

i ""h) that_| referred the patient ‘to Or.
o consultation and that the necessary approval of the N\

(Name gt the Chief Administrative .
Medical Officer for the State) as required under the rules was 0. \

i)i- that the patient did not require | required hospitalisation.
i)+ that the case was./ was not one of prolonged treatment,

for Specialist

e

' or, LIOWN] GHANAR A~
. Date: . ‘ Signature and Designatidn: of thi Médical Officer
) S ; - ' DEPARTMENT OF (500 GGY - | &

Choiaties ladical Sallagy & ilo“.j;i!'«‘g,'

VLR - 60080, S

I3

4

Place : VELLO.;RE-632 064  ‘ QOIU&T{?@?'%@%ED .':;:i\fﬂ_vedical Su";érinteﬁdent
o . § A I P2 _ ‘Christian Medical College and
“pated: .} 7 FEB 23’33 E Hospltal, Vellore-632 004

Debuty Medical Mpurlﬂ!O@inﬂ\SQUTH INDIA
Chrstion Necieat College Hosr:iipp
VELLORE - €52 GO
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DEPARTMENT OF UROLOGY

Dr. A.P. PANDEY, B‘}Sc., M.S., M.Ch, FA.CS.

’-k . CHRISTIAN MEDICAL COLLEGE & HOSPITAL
r VELLORE - 632 004,

INDIA.

T T T
B

Mroflowmetrys Qmaxs

1VU: The right renal outline is not visualised.
Ckidney measures 185cm in bipolar length and is normal in

Telegrams "MISSIONHOS" VELLORE

Professor and Head Telephone (0416) 222102 / 223603

“ P,admshm? (1984) Fax : (0416) 232035/ 232103
! B.C.Roy Award (1987) E-hmall uro1@cmevellora.nc.in

President's Gold Medal Urology (19898)

Consultation ! ;By Appointment (Mon & Thurs)

February I, 2000
4 a
. Medical Report
Name: Mrs.8hashi Bala Devi _
Hosp.Nowr S555220 ‘
INVESTIGATIONG :
Ceadedum r 9.2mg% Fhos . 3 omgi
HIV/HhsAg 1 Negative Uric Acid 1S.9mg 7
Creatinine : 1.img%

Uedne MicrosREBCY 12 Frt .

Epith.Cellng

. CWRCs 2-4 Casts/Crystales Nil
tirdine Albumina + HBugar IR G gl

249hr . wring proteines 226m/¢03%740ml .
Urine C/81 Contaminants.

47ml /sec
PVR: 108ml.

Voided vol. & 70iml.

T

C Left

position " and contours Previous IVU done on X.6.98
reviewed and it is- suggestive of left PUJ obstruction.
The present film appears similar to the 19min. film at
the previous 1IVU.

Advice:

A Normal Fluids.

2. fAvoid Analgesic and Nephrotoxic changes.

e Diuretic Renogram after 1 year and if there is any
obstruction consider fFor Endopyelotomy |/
Pyeloplasty.

DV"A.X%bégdey

bey. AP
@R" ?A MIB‘ M.S‘ ‘R

prot & viead
G;.KSKG- \ﬁawl\ﬂ

_chjhktﬁ.

1. Velloto-632 004

Iy
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. ' . QOVERWMENT OF INDIA.
‘ - MINISTRY OF COMMUNICATIONB
’ ' ' DEPARTMENT OF POSTS .
~ Dak Bhawan, Now Delll - 110 001
’ ) h N .

: | Hated : 23 March,1999

To, : i
All CPMGs, |
All PMGs | | ,
Controller of Foreign Mails, Mumbai.
D'mccto%'r, Postal Staff College, Ghaziabad. .
' Chief General Manager, Postal Lite Insurance, New Dellu. -
‘Director, Postal Life Insurance, Calcutta. ' . St
A Genergl Manager, Busiocss Development
g : All Dirdctors, Postal Training Centres.’

‘ e v . . . ' .
. LI
. . e L. . . v v

Directorate, New Delhi.

H

-

i e S

'
i@ iam o S > e S

" [Subject : Rotational transfera policy ghid clines for the yeur 19992000,

PR by

coan

|
! :
B2 Ly o e ] ot e = ;
TV ey vt .t v ) Wpedebe

.| am directed to invite a-reference to the DO. letter No. 7-48/91-
" FC(Post), dated 3rd September 98 from Joint Secictary & Financial -Adviser

Department of Posts , New Delhi regarding the cconomy MCASUTES to be’
~ adopted to contain the cxpenditure. * ’ \

‘5. Though therc is no deviation in the policy to be adopted for the
potatiopal transfers for the financial yeax 1999-2000 compared to the policy
. guidelines issued under this ~ office letter No.i 141-4/98-SPB-II dated ;
© 23.02,1998, in order to curb expenditure on rotations) transfers capecially ;
in {he context of the necd for cffecting cconomy, it has been decided to
. .2 restrict wansfers to the barest minimum during the year 1999-2000.
-~ However, there will be mo bar to transferring officials in all cadres includiug
gructled codres, from onc ofice to another in the same station where no TA
expenditui s involved. Also there will be no bar o transferring officials in
all cadres including gazetted  cadres, from one place to another on
admintghrative reasons and in the interest of serviee,

! Z. In respect of officials manning single handed post offices also the .
‘ existing pelicy of rotational transfer should be implemented, taling cvcry
care e keep the resultant expenditure to the minimuin. .
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Rcccmt of Lln.s lcitcx may pleasce e acknowledged.

6. Hindi version wnl l()llo\v ‘

é%,u%ﬁ faithully,
- . "\\ N en i

R e T R frinivasad)
< . AsslL Dimqtox General (SPH)
f Copyto: . ' ]
Al Sl Sccuons of’ thc Dchctomlc !
All mvogmsc»d Unions/ Fadcranonb \ ’
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R The Chief Postmaster General, ngfan) '
N.E.Circle::Shillong-793001.

2. '
(Through Sr.Superintendent of post offices,Shillong)

i
g

Sir,

Under standing that some posts of Assistants are lying
vacant under your kind disposal in the office of Dy.Director (Accounts)
Postal,Shillong and your honour is going to f£ill up such posts by
calling willingness of postal Assistants from Meghalaya Division on
deputation temporarily. I beg to offer my self as a candidate for one

of the same. Necessary particulars in support of my candidature are
furnished below:-

| 1 Name _ :- Shri Jagdish Tiwari
| 2. Designation :~Asstt.Postmaster /
G.P.0.,Shillong
3. Permancnt/Temporary :=Permanent
4. Date of entry in the Deptt. :=01-09-1970
5. Age

:=-52 years 5 Months.

Further I beg to intimate that I have been worked as postal
Assistant in verious post offices in Meghalaya Division

including Shillong G.P.O. paticularly Treasury,stamp
Treasury,Sub-Account Despatch,and compilation of Sub Offices summery

I therefore pray to your honour to accept my prayer for
allowing me to work as Assistant in th&78E Dy.Director

Accounts(Postal),Shillong on deputation for which act of your kindness
I shall remain ever grateful to you. Further I beg to inform that I

will not c¢laim any dcpuLaLJon allowance if I am seclected for the post
prayed for. )

With best regards,

Yours faithfully,
TagelirgAs Time v am

o . : * (Jagdish Tiwari)

Asstt.Postamster,

-~ Sh;llong G.P.O
‘ Shillong

~

kkokokok kok ok kokeok hk

\
P.M.G,N.E.Cirdle,Shillong

Copy to:;

v © (Jggdish Tiwari)
Asstt.Rpstmaster
ShillongNG.P.O.
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To
The Sr. Supdt.of Post Offices,. \
Maeghalaya Division, Shillong.

Sub Request for grant of T. A Advance amounting
of Rs.8,000/- (Rupees Eight ThouSand) only
in connection with treatment of my wife at
Christian Medical College Hospital, Vellore.

Sir,

I beg to state that my wife is to go for

Medical treatment at CMCH, Veldore along with one

escort my Son Sri. P,K. Tiwajias advised by Dr, AP,

Pandéy, Department of Urology CMCH Vellore for

Diuretic Renogram after 1 (One) year.(Copy enclosed)

dt. 3,2.2000 for which I nezd T.A, Advance of Rs,8,000/- :

" (Rupees Eight Thousand) only as detailed noted below :

f@}y' o Taxi fare from BanaSree to M.T.C. 10 ﬁ 2 = Rs, 20/~
Shillong M.T.C, to Guwahati
Bus fare, - 45 x 2 = Rs. 90/~
N Guwahati to Kdtpadi let Class 3
e "’ train fare. 1900 x 2 = Rs,3,B800/~
! Katpati to Vellor° CMCH Auto
fare, _ 45 x 2 = Rs, 90/~
| - Total — :
T . RS .8, 000/~
QA
,j%? (Rupees Eight Thoussnd) only
f”féL ) _ I therefore, requast your honour ts kindly grant
P\

me¢ the same and oblige,

g , * Yours faithfully,
'1fi ~ - Dated Shillodg ' E§%if3&é%« ?Z77guw4;17,
' , ' ' 1816t 2

g the nd% Feb.2001 (Jagdish Tiwari)
o ‘ On leave » .
)', ‘ ' . AP.M., ‘Shil]‘ong G.P.O.'_ h
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